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& ASSAM ACT II OF 1944 w / ’7

THE ASSAM NURSES’, MIDWIVES’ AND HEALTH/

VISITORS’ REGISTRATION ACT, 1944
[Published in the Assam Gazelte of the 5th April 1944.]

An Act to provide for the registration and beldgr fraining of
nurses, midwives and health visitors in Assam.

Preamble, WaereAs it is expedient to. provide for the
registration of nurses, midwives and health visitors in
Assam 3

AxD WHEREAS the previous sanction of the Governor has
been obtained under section 119(1) of the Government of
India Act, 1935 to the introduction of this Bill ;

It is hereby enacted as follows :—

Short titlz. 1. (1) This Act may be called the Assam Nurses’ Mid-
:::::::;’:__c_ wives’ and Health Visitors’ Registration Act, 1944.
N (2) It extends to the whole of Assam.

(3) It shall come into force on such date* as the
[State]* Government may, by notification direct.
Definitions. 9. In this Act, unless there is anything repugnant in the
subject or context—

() “Council” means the Assam Nurses,’ Midwives’
and Health Visitors’ Council constituted under
section 3.
4 (b) “Institution’ includes any association which
/ maintains or controls a nursing establishment.
\ (¢) *“Prescribed” means prescribed by rules or regula-
tions made under this Act.

(d) “*Register” means a register maintained under
section 13 and “‘registered” means registered
under the provisions of this Act.

(¢) “Notification” means a notification published in
the official Gazette.

(f) “Nurse” includes a male nurse.

Establish- 3. The [State]* Government may, by notification in

ment and  the official Gazette, establish a Council ? to be called the

‘,f‘ﬁ:’},’;’{g; «¢Assam Nurses’, Midwives’ and Health Visitors’ Council”

Council.  for the purposss of carrying out the provisions of this Act.
Such Council shall be a body corporate and have perpetual
succession and a common seal and may, by the said name
sue and be sued.

Constitution 4, The Coundll shall consist of ¥he following ex-officio

of the and pominated members—

Council, v (1) the Inspe§or General of Civil Hospitals, Assam
whozl

allgthc Pres e‘nt : «

#For Statement ozf Objects and Reasons see Assam Gazette, Part Vs
e 10, 1942,

1 15¢th November 1944 (ser Notification No.MMD.132/44/38, dated
11th November 1944); see also Notification No. MMD.
132)‘44[39, dated 11th November 1944 bringing the Act in force
to P. E, Areas.

2 Substituted by A. O. 1950 for **Provincial®.

3 Established under Nutification No.MMD, 132 /44/40, dated 1ith
November 1944, -
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(2) the Nursing Superintendent, Welsh Mission Hos-
pital, Shillong ; \
(3) the Medical
. pital, ‘Shillong ;
gy - (4) the Nursing Skperintendent, St. Luke’s Mission
L Hospital, Chabua ;
(5) the Medical S
Hospital, Gauhati ;
(6) The Nursing Su
Hospital, Jorhat ;
_ (7) The Nursing SupeYintendent, Ganesh Das Hos-
& pital, Shillong ;
3 (8) one doctor from [the district of Cachar]!to be

uperintendent, Welsh Mission Hos- ]

erintendent, American Mission

rintendent, American Mission

9 nominated by the [State]|* Govérnment on the recommen- \;
dation of the Assam Medical Cduncil ; and !
(9) One registered midwife or health visitor to be '
nominated by the [State]* Goverwment, 1 ool e
(A Publication 5. The name of every member nominatedfinder section
N of names of 4 shall be published by the [State]* Government in thé offi-
. members.  cia] Gazette.,
Ferm  of 6. (1) Subject\to the provigions of sectign 7 and\section
P office of the 8, the term of office\of the no¥pinated Mewmber shyll be
3 “"”‘i;‘::‘d three years.
' e (2) A nominatéd member \ghall be eligible for\ re-
i nomination at the end Yf his term of office.
g (3) The powers of the Council may be exercised
gy notwithstanding any vacancy in the number of its members
fixed by section 4.
e ""'Ii’lling up of 7. If any membex dies or resigns hissmembership or
= easual ceases to bz a member }s provided in section'8, the vacancy
< sgcancies.  shall be filled within one\month of the notifidation of the
; : vacancy by fresh nominathlon under section 4.
,g’ Provided that any perfon nominated to fiN a casual
} vacancy shall hold office oply so long as théd member
e | in whose place the nominadon is made would Mave held
‘ﬂ office. ol
jc&,,;m af 8. A nominatedfmember of the Council shall be deemed
member-  to have vacated his seat— .
S ship. (a) If he is absent without excuse sufficient in the )
: opinion of the Council from three consecutive .
- meetings of the Council ; ¢
3 (b) If he is absent out of India for any period exceed- J
'3 ing six consecutive months. i
e Leoave of 9. The Council may permit any member to absent
’ absence  to himself from the meetings of the Council for any period i
members. ot exceeding six months. -
+ Meetings of 10. (1) The Council shall make regulations to
the Council regulate :—
a‘;ﬁcm"“";’ (a) the mode of transaction of business, including
Cotamlities provision for decisions on emergent matters by

the circulation of papers to members, and for
co-opting persons specially qualified to advise
on any particular matter before the Council ;

&5

1 Substituted by A, O. 1950 for “the Surma Valley”,
2 Substituted by A. O. 1950 for *‘Provincial”’,




&= 3

(k) the time and place at which its meetings shall be
held ;
(¢) the issue of notices convening such meetings ;
(d) the conduct of business thereat ; and
(e) the constitution of committees, the delegation to
e such committees of any powers or duties
ol the Council under this Act and the proce-
dure of the Committees (including quorum) in
the transaction oi business ; Provided that—
(f) no business shall be transacted at any,.meeting of
the Council unless a quorum of L8 members
be present ; and
(it) save as provided in section 19, all questions aris-
5 ing at any meeting of the Council shall be’
q decided by the votes of the majority of the
members present and voting or in case of an
equality of votes, by the casting vote of the
President of the Council or in his absence of

-
the member presiding at the meeting.

(2) Until such time as the regulations referred to in
sub-section (1) have come into operation, it shall be law-
ful for the President of the Council to summon a meeting
at such time and place as to him seem expedient, by letter
addressed to each member.

Payment of 11, There shall be paid to the members of the Coun-
l::atwlli and cj] such fees, if any, for attendance at meetings of the
r:pm“';g 1o Council or of committees of the Council and such reasona-
members.  ble travelling expenses for attending such meetings or for
inspecting institutions as may from time to time be allowed
by the Council and approved by the [State]’ Government.
Registrar 12. (1) With the previous sanction of the [State}! Go-
and office yernment, the Council—
g‘;gﬂ‘:ﬁl the (a) shall appoint a Registrar ;
’ (b) may grant leave to such Registrar and appoint a
person to act in his place ; and
(¢) shall pay to the Registrar and to the person (if
o any) appointed to act in his place such salary or

- remuneration and such allowances (if any) as
the Council may determine.
- (2) The Council may appoint such other officers and
& such clerks and servants asit may consider necessary for
the purposes of this Act, and shall pay them such salary or
remuneration and such allowances (if any) as the Council
may determine.
(3) The Registrar shall act as Scezatess—ssd Trcasu-
rer to the Council.
Maintenance 13, The Council shall maintain a register of—
of register, (i) nurses,
‘11) midwives, and
(111) health visitors,

1. Substituted by A. O., 1950 for “Provincial”’,
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in such forms, containing such particulars, and divided
) into such parts as may be prescribed.
Maintenance 14. (1) The Registrar shall keep the registers in accor-
:’efr:";: 8- dance with the provisions of this Act and in accordance
y the - :

Registrar, With any orders made by the Council, and shall, from
time to time, make all necessary alterations in the regis-
tered addresses or appointments and in the classification, of
the registered nurses, midwives and health visitors and
erase the name of any such nurse, midwife or health visitor
who is dead or has ceased to practise.

(2) To enable the Registrar to fulfil the duties imposed
upon him by sub-section (1) he may send through the post
a letter to any person registered as a nurse, a midwife or a
health visitor addressed to him according to his registered
address or appointment, to inquire whether he has ceased
to practise or whether his residence or appointment has
been changed ; and if no answer to any such letter is
received within a period of six months from its despatch,
the Registrar may erase the name of such person from the
register in which it is entered :

Provided that any name erased under this sub-section
may be re-entered in the register under the direction of
the Council.

Erasure of 15. (1) Every Registrar of Deaths who receives notice
r‘:g‘};f::""':ﬂ of the death of any person whose name he knows to be
notice  of entered in one of the registers, shall forthwith transmit by
death. post to the Registrar of the Council a certificate of such

death signed by him and stating particulars of the time and
place of death.
(2) On receipt of—
(a) any such certificate, or
(b)) any other reliable information regarding such
death the Registrar of the Council shall erase
the name of the deceased person from the
register in which it is entered.

fnﬂmrﬁ of 16. Any entry in the registers, which is proved to the
;:“j"‘:[‘:é‘::‘rf satisfaction of the Council to have been fraudulently or
rect entries iNCorrectly made, may be erased under an order of the

in registers. Council.

Persons en- 7. The [ S
A 17. The following persons shall on payment of such

pegistered.

fee as may be preseribed, be entitled to registration under
this Act, namely:—

(a) nurses, midwives and health visitors who have
undergone the courses of training, have passed
the examinations and fulfil such further con-
ditions as may be prescribed ;

(6) nurses, midwives and health visitors who are
already in practice at the commencement of
this Act and nurses under the Auxiliary Nursing
Service Scheme who are not entitled to regis-
tration under clause (a) subject to such con-
ditions and restrictions as may be prescribed.
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Admission to 18. On making an application in the prescribed form

register  of and on paying such fee, not being greater than the fee

rc;“;‘:‘:;:' payable on ordinary applications for registration under this

P Act, as the Council may demand, any person shall be
entitled to be registered under this Act who proves to the
satisfaction of the Council that he has been registered either
as a nurse, a midwife or a health visitor in any [State] ! or
country outside Assam in respect of which the Council
is satisfied—

(a) that there is in force therein an enactment, or a
provision of any kind having the force of law,
providing for the registration of nurses, mid-
wives and health visitors under some public
authority ;

(b) that persons registered under this Act are admit-
ted to the register established under the said
enactment or provision on terms not less
favourable than those contained in this section;

(¢) that the standard of training and examination
required for admission to the register of nurses,
midwives or health visitors established under
the said enactment or provision is not lower
than the standard of training and examina-
tion required under this Act:

Provided that, notwithstanding any rule made under
clause (b) of sub-section (1) of section 34, no fee shall be
chargeable for the registration under this section of a nurse,
midwife or health visitor whose name has been registered in
a [State] ! in India between the Government of which and
the [State]® Government the principle of reciprocity of regis-
tration has been accepted.

Refusal ~of 19. (1) The Council may refuse to permit the registra-

registration 4inn of any person as a nurse, midwife or health visitor and

and removal . . el vt

and re-entry When he is registered as a nurse, midwife or health visitor,

of names. may direct the temporary or final removal of his name from
the register of nurses, midwives or health visitors on any of
the following grounds:—

(a) that he has been sentenced by any Clourt for any
non-bailable offence, the sentence not having
been subsequently reversed or quashed ;

(b) that has been guilty of any offence which in the
opinion of the Council indicates professional
incompetence, negligence, or contravention of,
regulations ordinarily included in the perfor-
mance of the duties of nurses, midwives or
health viritors ;

(¢) that there are defectsin his character which in
the opinion of the Council would render the
entry or retention of his name on the register
undesirable :

Provided that no action shall be taken by the Council
under this section until after due enquiry (at which the

1. Substituted by A, O., 1950 for ‘Province’.
2. Substituted by A, O., 1950 for ““Provincial®’.
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person concerned has been given an opportunity to be heard
in his defence and to appear either in person or by counsel,
vakil, pleader or attorney, and which at the discretion
of the President of the Council may be held in camera)
he has been found, by a majority of two-thirds of the
members present and voting at the meeting, to have
been sentenced for any non-bailable offence specified,
in clause (a) or to have been guilty of an offence, or to
have defects in his character of the nature specified in
clause (b) or clause (¢).

(2) Any name so removed may afterwards be re-en-
tered in the register and any order of refusal of registration
passed under sub-section (1) may be withdrawn under
the direction of the Council given by majority of
two-thirds of the members present and voting at the

meeting.
Right  of 20. (1) Any person aggrieved by an order of
appeal, the Council under section 19 may, within three

months from the date on which notice of such order
is given to him, appeal to the [State|? Government against
such order,

(2) The order of the [State]* Government on any
such appeal shall be final.

Registration 21, The certificate ol registration under this Act
‘A‘;‘:';m““‘(‘: shall not confer upon any person any right or title
qualify for t0 be registered under the Assam Medical Act, 1916
registration or to assume any title, name or designation implying
under  the that he is by law recognised as a medical practitioner
Qi’::lm tl:: or that heis authorised to grant any medical certificate
1916, or any certificaic of death or still-birth, or to under-

take the charge of cases of abnormality or disease in

connection with parturition,

Tttt linse 22. (1) The institutions which are approved

for training and recognised by the Council after inspection by its

nurses, mid- President shall be competent to train nurses, midwives

vealth vis. OF health visitors, and to send them for examination for

ealth visi- ps : >

tors to be the qualifying certificates of the Council.

recognised

by Council. (2) All recognised institutions shall be inspec-
ted by the President of the Council at least once in
* two years.

Withdrawal 23. Whenever the Council, on receipt of an adverse

of recogni- Yeport, is of opinion that an enquiry should be made

tion from as to the desirability of withdrawing recognition from

institutions. a particular institution, it shall depute its President and
a member for further inspection on such terms as it
thinks fit and at the same time call upon the institution
to show cause why its recognition should not be withdrawne

1. Substituted by A.O. 1950 for ““Provincial”,
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The Council may after counsideration of the report
so received and of the explanation, if any, by the
institution, withdraw the recognition. The order of
such withdrawal shall be in writing and shall be served
in the prescribed manner,

Appeals. 24. Any person or institution aggrieved by an
order of the Council under sections 16, 18 or 23 may
appeal within three months from the date of such
order to the [State]! Government. The decision of the
[State]: Government on any such appeal shall be final.

Prohibition 25. No hospital, school or other similar institution

of isuc of which has not been approved or recognised under

::‘;‘E“;‘:;;'or sub-section (1) of section 22 shall issue to any person a

Raries byun_ccrt_lﬁcatc or enter the name of any person on a list,

recognised Tegister or other document purporting to show that

institutions. such person is qualified by having passed any examination
or undergone any course of training to practise as a
nurse, midwife or health wvisitor unless such person has
been registered under this Act.

Supervision 26. The Civil Surgeon of the district or such other

by Civil person as may be appointed by the Council shall in

Surgeon.  consultation with the local  authorities and subject
to prescribed conditions and restrictions, exercise general
supervision over nurses, midwives and health visitors
within the district and exercise and perform such other
powers and duties as may be prescribed,

Disabilities 27. After the expiration of seven years from the

ur:;regan: commencement of this Act no dispensary, hospital,
infirmary or lying-in hospital shall employ any person
as a nurse, midwife or health visitor unless he is registered
under this Act or is under training in an institution recog-
nised by the Council ;

Provided that the [State]! Government, on the advice
of the Council, may exempt for such period and on such
terms as it may fix any such dispensary, hospital, infirmary
or lying in hospital from the operation of this section.

Penalty for 28, Any person who— ‘
dishon e st (a) dishonestly makes use of any certificate of
b of certi- registration issued under the provisions of
cates.,

this Act to him or to any other person,

(b) procures or attempts to procure registration
under the provisions of this Act by making
or producing, or causing to be made or
produced any false or fraudulent declaration,
certificate or representation, whether in
writing or otherwise, or

(¢) wilfully makes or causes to be made any
false representation in any matter relating
to the register or certificates issued under
the provisions of this Aect,

1, Substituted by A,Q., 1950 for *Provincial”,

Li




Penalty for
unlawiul

assumption
of title of
registered

nurse, mid-
wife or
health visi-

tor.

Publication
and use of
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of registered
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wives and
health visit-
ors.
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(d) being the Secretary, Manager or other officer
of a hospital, school or other institution
issues or authorises the issue of, a certificate
to any person or enters, OF authorises the
entry of, the name of such person in
contravention of section 25,

shall be punishable with fine not exceeding rupees three
hundred.

29. Any person who, not being a nurse, midwife
or health visitor registered under this Act, assumes or
uses the name or title of registered nurse, midwife or
health visitor, or uses any name, title, addition, description
or signboard, implying that such person is a registered
nurse, midwife or health visitor, as the case may be, shall
be punished on conviction with fine not exceeding one
hundred rupees in the case ofa first offence, and with
fine not excceding three hundred rupees in the case of
a second or any subsequent offence.

30. (1) The Registrar shall, in every year, on
or before a date to be fixed in this behalf by the Council
cause to be printed and published correct lists of the
names for the time being entered in the several parts of
the registers of registered nurses, midwives and health
visitors, setting forth—

(a) all the names entered in the several parts of
the respective registers arranged in alphabe-
tical order according to surnames ;

(b) the registered address or appointment of each
person whose name is so entered in the
registers ; and

(c) the registered qualification of each such person
and the date on which such  qualification
was certified.

(2) Every court shall presume that any person whose
name is entered in the latest of such lists is duly registered
under this Act, and that any person whose name is not
so entered is not registered under this Act:

Provided that, in the case of any person whose name
does not appear in such printed list a certified copy
signed by the Registrar, of the cntry of the name
of such person in a register of nurses, midwives or health
visitors shall be evidence that such person is registered
under this Act:

Provided also that a certificate purporting to be
signed by the Registrar stating that the name of a person
borne on the printed register of nurses, midwives or health
visitors, as the case may be, has been removed from such
register and specifying the date of such removal shall be
evidence that such person is not registered under this Act
and of the date from which he ceased to be so registered,
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Court com- 31. No court other than a Magistrate of the First
‘!;C;'"o;rmc;’ Class shall try any offence under this Act,
under the
Act.
?Eg?_:n':g 32. No Magistrate c<hall take cognizance of any

offence punishable under this Act except upon complaint
made by the Council.
Power of 33. (1) The [State]' Government may, after previous
(Sst:\:mmmt publication, make rules ? to carry out all or any of the
to make Purposes of this Act,
A (2) In particular and without prejudice to the

generality of the foregoing power, they may make rules—

(a) prescribing the period of less than three years
for which a member of the Council may
hold office under section 6 ;

(b) prescribing the manner in which nominations

disvo of members of the Council and the election

k. ele of the Vice-President shall be made, and
casual vacancies shall be filled under sec-
tion 7 ;

(¢) prescribing the form in which a register shall
be kept, the particulars to be entered in
such register, and the parts in which such
register shall be divided under section 13 ;

(d) prescribing the manner in which an order of
removal or refusal shall be served on persons
under section 19 ;

(e) prescribing the manner in which an order of
withdrawal of recognition of an institution
shall be served under section 23 ;

{(f) prescribing the fees payable in respect of an
appeal under sections 20 and 24 ; and

(g) any matter which is to be or may be prescribed.

Power of

ol 46 - 34.' (1) The Council may make rules,® not inconsisten®
make rules, With this Act or the rules prescribed by the [State] ' Govern~
ment,

(a) regulating the compilation, maintenance and
publication of the register and the conditions of
admission to the register ;

(b) prescribing the fee payable on application for
registration, the form in which such applications
shall bemade, and the conditions subject to
which names shall be entered in the register ;

(¢) prescribing and regulating the examinations
which must be passed as a condition of admis-
sion to the register and any matters ancillary to
or connected with such examinations, including
the courses of training which the candidates
appearing for the examination shall undergo ;

1 Substituted by A.O., 1950 for “Provincial®’.
2 Notification No.MM,1.132/44/54, dated 8th March 1945.
3 Vide Notification No.223-NRQ., dated 8th December, 1945.
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(d) prescribing the causes for which, the conditions
under which and the manner ‘n which the
names of nurses, midwives and health visitors
may be removed or re-entered in the register
under section 19 ;

(¢) for the approval of any institution for the pur-
pose of such training and the granting of diplo-
mas to candidates passing the examinations ;

(f) regulating the conditions under which institu-
tions for nursing the sick, maternity or child
welfare may be approved and recognised by the
Council ;

(¢) appointing a Registrar and such other servants
as may be necessary ;

(#) regulating the pay, pension, conduct and other
conditions of service of persons appointed under
clause (g) ;

(i) establishing a provident fund for the benefit of
the employees of the Council and of recognised
institutions and regulating its administration ;

() regulating and supervising the practice of their
profession by registered nurses, midwives and
health visitors ;

(k) regulating the publication of the names of regis-
tered nurses, midwives and health visitors and
their residences ;

(?) regulating the conditions under which such nurses,
midwives and health visitors registered in other
[States] ! or other countries may be admitted to
the register, on such other [States|t and coun-
tries granting reciprocal registration to persons
registered on the register of the Council ;

(m) determining the manner in which all fees Jevied
under this Act and all moneys received by the
Council shall be accounted for, audited and
applied for the purposes of this Act, and for
regulating the expenditure of the Council gene-
rally ; and

(n) generally for the provision of any matters in
respect of which the Council considers provision
should be made for the purposes of this Act.

(2) All rules made under this section shall be published
in the Official Gazette,

4 Substituled by the A. O., 1950 for “Provinces.”
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Protection 35. No suit or other legal proceedings shall lie against

of persons any persons for anything done or intended to be done in
acting  in

good  faith 80od faith under this Act or rules,

under the

Act or

rules,

Certain per- 36. Every persons appointed under sub-section (1) or

soms to be sub-section (2) of section 12 shall be deemed to be a public
public ser- servant within the meaning of section 21 of the Indian
b Penal Code.

A wsb vo 37. Nothing in this Act shall apply to medical practi-
apply  to tioners possessing qualifications entitling them to registration

medical  under the Assam Medical Act, 1916.
practtioner,

A, G. P, (Leg.) No.31/56—200—24:10.1956,
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